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B PHE CENTRAL ADMIMISTRATIVE TRISBUNALY HY DERABAD | BENCH

AT HYDERABAD

0.0, 545/96 Date of Orderl 30.4,96
ETWEEN 3

HeAntarveda Ra¢ Applicant,

AND

1, The Rivisional Bngineer,
Teleconm, Srikakulam,

2. The Chief General Manager,
Telecom, &.,P.Circle, .
Hyderabad, .. Respondent,

Counsel for the Applicant .. Mr, M,KesavalkRao
Counsel for the Respondents wr Mr,¥,.k.Devrhj
CORAM 3

HOM'BLE SHRI R, LANGARATAN @ MEMBER (ADMI,)

-

o

JUDGEMENT.

X Oral order as per Hon'ble Shri R.Rangarajan, Mpmoer (Admn,) X

The applicant in this OA is reported to| have
worked as a casual labour from 8.6.83_t0 15.7,83 Feld) alse_
from 9.2.84 to 29,2,84 under the control of Sub-Pivisional
Officer, Telecom, Srikakulam ., It is also stated thé; he |
hed worked in that capacity from 1,12,83 to 30,4,B5 under
the Sub-Divisional Officer, Bobbili, buring the apove
spells it is further stated that he had completed| a totél

" period of 380 days of casual service,

24 This OA is filed praying for a direction to the

respondents to re-engege him 2% casual mezdoor,

>




2-.

3, The applicant having worked earlier in the

department had acquired knowledge in regard é;‘the
departmental work,
is work in future in preference to freshers from the
market, As he waségasengaged after 30,4,85 the long

of absence cannot -be Ccondoned,

4.

The applicant should be re-engaged if there is work

future in preference to freshers from the open market in the g

same unit from which he was last retrenchedajlf in puw
of this order he is going to be re-engaged none of ti
labourers who are already in casual service shall be

retrenched.,

S5e The OA is ordered accordingly at the admis

stage itself., NoO costs,

O~

( R RARGARATAN )
e (Adma,

Membe

Dated: 30th April, 1996

( Dictated in Open Court )

it

sd

In the result, the following direction is diven s~

\S)

Hence he has to be preferxred if fhere

open

period

A¢l

cSuance

e casual
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The Biuisional Enginear, T-lacsm, Srika

Tha Chia? Genaral ﬁanagar. Telacum, A¢P

Hyderabad.
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Ona cepy to 5:1. n.ﬂeeaua Raa, aévecata. ;K& Hyd.-

Bna copy tu Sri.A Jﬂ.oavaraj, Sr. CGSC‘
Bna capy. ta Library. CAT Hyd.

na spare c.py.

» T

. T

. ‘r"
: ) = :
- . Y
‘ -
. i ) —
_ . E
Ram/ =
]
. :
. 4
.
v . .
B N - .
{ = '
.
. -
L
.
5
:
k3
& =
. \‘
‘-I.J F
XA
A -
l 0]
L _ i
. A
o -
N
!
.
- 14
- - ..

[



= Y57

, TYPED BY CHECKED B8Y-
o : COMPARCD By APPROVMED BY

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH HYDERA BAD

THE HON'BLE SHRI R.RANGARAJAN : M{A)

; . | - A-‘ | | DATED: EQD/V/QJ

’ - - - L—/ . ’
-1QRBER}JUDGEMENT
M.A NB/RAF/C AN
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DISPOSZD OF WITH DIRECTIONS— "
. L DISMISSED ‘ J
. | DISNISSE

OROERED/RE IESTED

_ NO ORDERS AS TO COSTS






